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MR • N • 1)HARMAI)AN MEMBER (JUICIAIJ) 

MR • S • KASIPANIAN MEMBER (AJMINISTRITIVE) 

C. KupuSamy, NO. 53 CMC colony i lane 
Kamarja Puram,k(.S, Puram Post 
C,imbatore-641 002 	 Applicant 

By AdvOcate M. P.S. ?illai 

vs. 

union of India thrsuh the General Manager 
Southern Rciiway,Park Town P.0.Madras3 

The Chief Medicalofficer,S.uthern Railway, 
Rai.way Hospital, perambur,Madras 

The )ivisional Railway Menager,Southern. 
RIL.way,Palghat 14vision,Pal -iat 

Medical Supdt. Southern Railway, 
Railway Fjospital,Palghat 	 . 	Respondents 

By Mr. T.P.M. Ibrahirn ihan 

ORJ)ER 

N. JHARMAIAN .. 

A sanitary Cleaner who has been removed from service 

cS per Annexure A-i order is before us. He is Seeking a dire-

.cti_04 for disposal of Annexure A appeal which was 

submitted by .h.m before the General Manager in the iight 

of the circular No. 114 0  dated 13.4.91,produced as Annexure 

A-11 

2 	The removal order Annexure A-i was confirmed by the 

appellate authority on 22.5.7 and the revision petition 

was disposed of by Annexure A-5 order sated 5.10.. 

Thereafter, on 13th April,1991, the ornjsatjon circu..ar 

NO. 114 waS issued in which there is an indication that 

the General Manager has taken compassionate view and agreed 

for reconsideration of all cases relating to unauthorised 

absence and remove1 of employees in the lowest strata 

considering individucl cases. In the light of the above 

circular,, the applicant kent  AnnexureA-12 representation 
4'- 

on 24.4.91 to the General Manager. That representation 



2 - 

has net been disposed. of. so  far.. The.only prayer 
t 

by the learned counsel for the app cant isto issue a 

direction to the first respondent t...consider..the case of 

the appLicant CX taking. a lenient view in t.rieliht •:' 

AnnexuXe A-il particularly bearing in mind the fact that 

the applicant belongs to a poor f&mi-y o cheduled, Caste 

community coritixg of six children, wife and i d 

mother. He has no means to Maint4in the family. His 
'i 

daughter aged 11 years is handicapped and the family is 

facing acute poverty. 

. 	In the reply, respondents ha' ;mitted that 

the General 1anager, Soutern Rilway has agreed to 

reconsider the cases in the 1igt: Annexure A-li 

•rganisation circular. 

In the 1igt of tnese facts, we are of trio 

view that the original application can be disposedo 

with appropriate direction. Acc.rdingty, we direct the 

first respondent to consider and dispoe, of Anriexure A-12 

representation in the ligtit.iof the yieW 	of the 

General Manager as referred to in Annexure A-li. This 

shall be done within the periwd of four aanuis from the 

date of receipt of the copy of this judgment. 

5 . 	 The application is disposed of as above. 

6. 	 There shall be no order as to c•sts. 

(i. KASIPAND ThN) 	 (1. DRiLN) 
MEMBER (ADMINISTRATIVE) 	 . 
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